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Services (C.A.)

SHRI RAJ BAHADUR: I have al-
ready given all the answers to these
questions, There is only one point
which my hon. friend has raised which
remains to be answered, and that is
about saftey, a point which was made
by other hon. Members also. I want
to pive this assurance that due care
will be taken of the safety standards
and the security of the passengers
during these days. I will, certainly,
say, there are rules laid down by the
D.G.C.A. which have to be observed
and shall be observed. If the rules
cannot be observed because of these
conditions, we shall ground the planes.
We will not take any risk about the
safety of the passengers at all.

As far as other things said by the
hon. Member, are concerned, I wel-
come the things he mentioned.

MR. SPEAKER: Papers to be laid.

13.07 hrs.

PAPERS LAID ON THE TABLE

CopYy OF THE INVESTIGATION OF INDUS-

TRIAL UNDERTAKINGS OWNED BY Com-

PANIES IN LIQUIDATION (PROCEDURE),

RULES UNDER INDUSTRIES (DEVELOPMENT
AND REGULATION) AcT, 1851

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): I beg to lay on the Table
a copy of the Investigation of Indus-
trial Undertakings Owned by Compa-
nies in Liquidation (Procedure) Rules,
1973 (Hindi and English versions)
published in Notification No. G.SR.
915 in Gazette of India dated the 25th
August, 1973, under sub-section (4)
of section 30 of the Industries (Deve-
lopment and Regulation) Act, 1951
[Placed in library. See No. LT-5681/

73.]



